Annexure - 3

List of secured financial creditors (other than financial creditors belonging to any class of creditors)

Name of the Corporate Debtor: Satra Property Developers Pvt Ltd; Date of commencement of CIRP: 10-08-2020; List of creditors as on: 06-06-2021
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Security Interest : IIFL Finance Ltd.

The details of the security interest have been extracted from registered loan agreement cum mortgage deed dated 04.02.2016, claim form and such other supporting documents provided by the claimant.

a) First ranking charge created by way of continuing security over the development rights/ownership rights of the Corporate Debtor over the free sale building and free sale area of the residential project to be developed on land admeasuring 29,168 square metres of slum area under the scheme framed by the
Slum Rehabilitation Authority on plot bearing CTS No. 1 (Pt), S. No 136 (Pt) of Village Ghatkopar, Mumbai namely Satra Hills.

b) First ranking charge over the scheduled receivables and all insurance proceeds both present and future pertaining to the Project. There is an agreement for creation of first ranking charge on escrow account pertaining to the Project.
c) Demand Promissory Note.

General Notes

1. Claims from certain financial creditors have presently not been admitted due to lack of adequate information and / or supporting documentation. Such claims are currently under verification and may be admitted at a later date subject to additional information/clarifications being provided by the respective
financial creditors.

2. Claims that are admitted may be subjected to further substantiation / modification depending on further developments and the basis of additional evidence, information or clarifications.
3. Claims under verification have not been taken into consideration to ascertain the voting percentage of the financial creditors.

4. The security interest reflected above in favour of the financial creditors is subject to further review.

5. The security interest reflected above is subject to further substantiation/ modification on the basis of additional evidence or clarification.

6. All the aforesaid claims shall be subject to the findings of the report of the forensic/transaction auditor.




